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being used to iniimidate political
opponents in Andhra Pradesh.

THE DEPUTY CHAIRMAN: Now
Shri Dipen Ghosh will lay the Re~
ports of the pubic Accounts Com-
mittee

REPORTS OF THE PUBLIC
ACCOUNTS COMMITTEE

SHRI DIPEN GHOSH (West Ben-
gal): I beg to lay on the Table a copy
each (in English and Hindi) of the
Inllowing Reports of the Public Ac-
county Commiiice:

(i) Eleventh Report on Universal
Elementary Education in the age
group 6—14;

{ti) Twelfth Report on Research
Reacloy Dhruva; and

{iiiy Thirteenth Report on Assess-
ment Procedure—Summary and
Scrutiny Assessment.

THE DEPUTY CHAIRMAN: Now,
there is Bill for introduction,

THE INDO-TIBETAN BORDER
POLICE FORCE BILL, 1992

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): I
beg leave of the House to introduce a
Bill to provide for the constitution
and regulation of an Armed Force of
the Union for ensuring the gecurity of
the borders of India and matters con-
nected ther:with.

The guestion wag rut and the motion
wis adepted,

SHRI S. B. CHAVAN: I introduce
the Bill.

THE BUDGET (RAILWAYS)
199293

THE DEPUTY CHAIRMAN: We
have special mentions, and we have
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THE DEPUTY CHAIRMAN: I will
allow you the gpecia]l mention and
note it down that you should be
given permission to raise this issue.

SHRI PRAMOD MAHAJAN: Rail-
way Minister must announce some
concessiong in Rajya Sabha also and
nnder that condition, he can continue
his reply.

THE DEPUTY ' CHAIRMAN:
T IFET MEY AT I AT ifawo
ELCANE T S ) L

| Sl AT WERA g WIRT EAd
2AT ABT E

THE DEPUTY CHAIRMAN:
It was decided in the Business Ad-
visory Committee that the Appropri-
ation Bill also will be discussed to-
gether with the Railway budget dis-
cussion; these will be taken together.
These are Appropriation (Railways)
Bill, 1992 Appropriation (Railways
No. 2) Blll 1992

[[ Tralbhteratlon in Arabic Script.
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SHRI DIPEN GHOSH (West Ben-
gal): Madam, is case some Members

want to speak on the Appropriation

Bill, they should be allowed to speak.

THE DEPUTY CHAIRMAN: The

time was extended.
/

SHRI DIPEN GHOSH: Of course, it
was decided in the Business Advisory
Committee that the Railway Budget

and the Appropriation Bill would be
taken together.

THE DEPUTY CHAIRMAN: Your
representative was there.

SHRI DIPEN GHOSH: But Madam,
please try to understand. I know
that it was decided that these would
be taken together. But when the
Members were taking part in the dis-
Cussion on the Railway Budget, they
could not cover the Appropriation
Bill because, by that time, the appro-
priation B111 was not sent to the
Rajya Sabha, after having been pas-
sed by the Lok Sabha. It was pas-
sed by the Lok Sabha only yesterday
and it was gent to ug yesterday even-
ing. Naturally, earlier, the expec-
tation wag that Members, while parti-
cipating in the discussion on the Rail~-
way Budget, would also be able to
cover the Appropriation Bill. But

"they could not cover. Therefore, 'if

any Member desires to speak on the
Appropriation Bill, he should be al-
lowed.

THE DEPUTY CHAIRMAN: Let
the Minister finisp his reply.

SHRI DIPEN GHOSH: This is not
the practice. Thig is not the pro-
cedure. (Interruptions)
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THE DEPUTY CHAIRMAN: I have
mo objection. I have absolutely no
objection ever to Members speaking
in the House because if I have to sit
here, I have to sit here, whether you
speak on the Railway Budget or on
the Appropriation Bill, But appro-
priation should not be mis-appropria-
tion of the time of the Houge. My
feeling is this. I am pointing out my
difficulty which is being discussed
with me by the Parliamentary Affairs
Minister, Mr. Jacob, There is one
particular Bill, by the Environment
Minister, Mr, Kamal Nath. Tt has to be
taken up today at any time which is
convenient, This is because he has to
go for some conference. It has f{o be
passed within 5 certain time-limit.
There is a time-frame for that, This
is the difficulty. But if Members want
to ask same quesblons of the Minister,
they can ask. You can put your views.
Two minutes, five minutes. Anybody
who wants. Not that everybody wants
to appropriate, misappropriate.

SHRI DIPEN GHOSH: Appropria-
tors should not be misappropriators.

THE DEPUTY CHAIRMAN: You
appropriate if you want. Do you want
to ask any question from the Minister,
Mr. Dipen Ghosh? Does anybody want
to ask? Nobody? Therefore, it was a
technical halt. ‘
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SHRI YASHWANT SINHA (Bihar):
Madam Deputy Chairman, of course,
some Members have raised this point
in the House. But I also want to
raise it because, I feel, it is very im-
portant in itself, and it also raises a
question of political morality and
political conduct. Madam, there is a
force in the Railways called the Rail-
way Protetion Force. This Railway
Protection Force, R.P.F.,...

THE DEPUTY CHAIRMAN: T§ is
part of this?

THE LEADER OF THE HOUSE
(SHRI S. B. CHAVAN): Madam,
may I make one submission? The
Minister was half way through his
reply. Let him finish hie reply.
After he finishes his reply, questions
can be raised and he can reply.-

THE DEPUTY CHAIRMAN: He is
speaking on the Appropriation Bill.

SHRI S. B. CHAVAN: The B‘ill
will have to be moved by the Minis-
ter first. .

THE DEPUTY CHAIRMAN: Laet
the Minister finigh his reply. Let
him move the Appropriation Bill
Then, later on you can speak,’ ‘which-
ever the House wants.

SHRI YASHWANT SINHA: I
thought you have allowed and we
will raise our pointg now. .
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THE DEPUTY CHAIRMAN: Now
means he has to move it first. I had
put a view point from the Chair, Let
him move his Resolution, then you
can ask.
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THE MINISTER OF RAILWAYS
[Shri C. K. JAFFER SHARIEF]
Madam Deputy Chairman, yesterday I
wag replying to the discussion held on
the Budget. for 1992-93. I have already
explained the thrust that the 1992-93
Budget has been given. As 1 said,
the major thrust would he, gauge con-
version, electrification, rolling gtock,
technological upgradation, human
resource development, inter-modal
transport and development of termi-

nal capacity.

Madam, the scheme of gauge con-
version has been widely acclaimed, I
have: gllocated Rs. 550 crores for
gauge conversion during the current
year which is more than double the
expenditure in the Seventh Flan for
gauge cunversion. Gauge Conversion
is experted to boost economic
activity and improve the operating
efficiency. Besides, this would also
generata Yocal employment during the
period of conversion and thereafter
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employment in the new growth cen-
Ares.

Madam, the Eighth Plan objectives
arc 83 million - tonnes incremental
originating revenue earning over the
original target of 335 million tonnes
in 1991-92 and an annual growlh rate
of 5 per cent in passenger traffic.
frastructure development is a must
and I hope Planning Commission
would be able to allocate more funds
to the railways during the Eighth
Plan period.

In-

Madam, the budgetary support is
dwindling. It would have been pos-
sible to have a plan size of only
Rs 5450 crores as against the plan
size of Rs. 5325 crores in 1991-92.
However, by resource mobilisation it
has been possible to fix the plan size
at Rs. 5700 crores. The Planning
Commission has agreed to review the
situation and allocate more funds
during the year. With major high-
density routes having been electri-
fied, the electrification scheme would
tend to taper off and it would be pos-
sible to allocate more funds for im-
portant gauge conversign, sg as to
remove econamic backwardness of
under.developed regions.

Madam, I have allocated- Rs. 50
crores for passenger amenities in
1992-93 s =gainst Rs 31 crores in
the previous year. This represn?s an-
increase of 61 per cent. It is my in-
tention to introduce pantry cars in
important long-distance ftrains, In
order to ensure cleanliness at stations
the Station Master/Station Superin-
tendent would be.in sole responsibi-
lity and he shall coordinate all ser-
vice agencies which would be accoun-
table to him. So far as cleanliness
in" Punning’ trains is concerned, it
shall be the additional responsihility
of. the Conductor in-charge and -the
team of Travelling Ticket Examiners.
The passengers would thus know lo
whom to represent about cleanliness
in running trains. These steps would
be in addition to the service improve.
ment groups who shall monitor and
ensure passenger amenities.
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Madain, in the light of improved
performance, I have revised the phy-
sical target for revenue earning
freight traffic from 335 million tan-
nes originating to 337 million tonnes.
Madam, I am bappy to inform you
that the performance in the first 11
month:s has exceeded the proportion.
ate target by 3.34 million tonnes. If
the trend continues, we may end up
carrying one or two million tonnes
maore, which would indeed be very
creditable.

Madam, the improved physical
performance is also reflected in the
financial results, and I have projected
an excess of Rs, 200 crores over what
has been projected in the budget esti-
mates. The HouSe may be happy to
know that therg is every likelihood of
this alsg being exceeded bccause of
better performance,

Madam, the railways have a tiar-
get of 354 million tonnes of originat-
ing revenue earning traffic for 1992-
93 and a five per cent growth in pas-
senger traffic. I am quite confident
that this would be achieved.

Madam, the input costs have gone
up  The post.budgetary implications
of the General Budget will put the
railway finances under further strain.
1 am initiating the Action Plan for
1992-93, urging the loss-making rail-
ways to aim at break.even and pro-
fit-making railways to generate more
surplus by introducing cost-effective
techniques and greater productivity.

Madam, preater emphasis on inter-
nodal traffic and containerization
would be essential to capture high-
rated traffic by . running point-io-
point {rains with guaranfeed delivery.
Own Your Wagon and Own Your
Container schemes would soon e
launched so as to supplement the
wagon fleet of the railways and gene-
rate more income.

Madam, as the honourable Members
are aware, greal siress is now being
laid on the punctuslity .aspect. Im-
mediately after I took over, a coun-
trywide punctuality drive was laun-
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ched and running of prestigious trains
was monitored round the clock. As
a result, trains like Magadh Express
and North-East Express, which were
hardly reaching the destination on
time, started running as per sche-
dule. The overall performance has
also shown a big improvement The
punctuality of mail and express
trains, which was 80.6 per cent in
April-June 1981, has improved to 87
per cent,

330

Madam, there are very many as-
pects affecting punectuality, some of
which are externa] factors over which
the railways have no control. Agita-
tions like Mandal and Mandir, local
issues and other such issues affect
punctuality, causing inconvenience to
the travelling publicc I appeal to
the honourable Members to educate
the public so that the railways do
not become targets of local issues and
agitations.

Madam, one area of generalion of
resources is exploitation of air space
and surplus land in the metropolitan
cities. This new potential area is yet
to be tapped. I am proceeding with
caution. My Ministry has identified
certain potential areas {for land
management and exploitation of air
space in important metropolitan cities,
I intend to enfrust this job to the
Indian Railway Construction Com-
pany (IRCON). I would like to in.

wvolve in this venture, as far as possi-

ble, the public sector enterprises who
need space in the metropolitan areas,
and anything over and above can
also be offered o the private seetor.
Nevertheless, IRCON would be asked
to work out the modalities to obtain
the best possible terms for lease,

Madam, another potential area is
generation of revenue through ad-
vertisements, The scope of thig is
tremendous. Tasteful advertisemenis
in important trains, at impertant
metropolitan city stations and in the
Calcutta Metro would be explored. I
am sure this has got vast potential,
but it involves expert handling by an
advertisement agency which is inno.
vative and forward-looking. It Is
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{Shri C. K. Jaffer Sharief]
not possible, Madam, to have direct
interface with too many customers
who are interested in advertisements,
as it would be counter-productive.
Engagement of experts would ensure
profit sharing on a reasonable, basis,
as costs' arg also involved. 1 am
directing the Ministry to examine this
as advertisements of consumer pro-

ducts faithfully in trains can fetch us’

good revenue. Such advertisements
have been attempted by many rail-
ways abroad.

Madam, as the budgetary support
has been dwindling, as the capacity
of the Railways to generate internal
resourees is limited, it was decided to
set up the Indian Railway Finance
Corporation in December, 1986 to
raise resources from the market, to
supplement Railway's Plan. So far
this Corporation has raised Rs. 5,229
crores. The Corporation was also en-
trusted with the task of raising
Rs. 150 crores for the Konkan Rail-
way Corporation during 1991-92, The
Corporation has so far been able to
raise Rs. 111.6 crores. This Corpor-
ation In the fourth year of operation,
made # profit of Rs. 114 crores in
1990.91 and paid a dividend of Rs.
23.2 crores, representing 10 per cent
of the paid-up share capital. Madam,
hon. Members would be happy to
note that this is a creditable perfor-
mance.

I have attempted a modest increase
in tha freight rates so as to contain
the Inflationary tendencies in the
economy. In fact, Madam, I have
totally exempted all the essential
commodities from any increase in
the freight rates.

The Chief Minister of West Bengal
has made a request that milk may
also - be exempted. Shri Balram
Jakhar, Minister of Agriculture, my
revered colleague, has also suggested
the same. In deference to their re-
quest, T wish to exempt milk moved
in tankers from any increase in
freight rates.

Madam, the rate of inflation during
the year reached. a peak of 16,7 per
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cent in August, 1991 and was about
11.8 per cent in February, 1992.
The increase in the freight rate at-
tempted in the present Budget is
much below the rate of inflation, 1
am sure, Madam, this aspect would
be appreciated by the hon. Members,

Madam, the increase in the passen-
ger fares has been kept within limits.
I am aware that the suburban passen.
gers are none too happy. I would
only crave the indulgence of the hon.
Members of the House, from Bombay
and also the suburban commuters in
the cities of Bombay, -Calcutta and
Madras to appreciate the =conomics
of the rail transport system. Madam,
the actual loss on the .suburbhan ser-
vices which was Rs. 198 crcres in
1989-90, has now gone up to Rs, 207
crores in 1990-91. . The Indian Rail-
ways can ill afford to incur such los-
ses on social obligations as it would
affect their diransport capability.
Such operating losses would cripple
the system, affect replacement, rene-
wals and additions and ultimately
lead to stagnation and degeneration.
This is not desirable.

The cost of inputs is going up.
The rate of inflation has been around
16.7 per cent in August, 1991. The
electricity tariff in the Bombay area
has also gone up by 112 per cent in
the case of supply by the Maharashtra
State Electricity Board and 71 per
cent by Tatas in the last six years.

Despite the increase in ithe input
cost, I have decided to reduce the
burden on second-class monthly sea-
son tickets. The revised increase will
be as follows:

1 to 10 km, no increase.
11 to 15 km,, Rs. 11,
16 to 70 km., Rs. 20.
71 to 150 km., Rs_ 25,

Consequent on this revision, the relief
for the second-class MST holders, as
compared to the Budget proposals,
will -vary:

From Rs. 2 to Re. 20 in 1 km. to
70 km, range; and .
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From Rs. 17 to Rs, 28 in 71 km.
to 150 km. range,

The first-class monthly season tic.
kets would also be adjusted accord-
ingly.

Madam, in order to reduce the
burden on the lower and the middle.
class people, I have decided to withe
draw the increase of Rs. 5 in the
sleeper charges for the distance-slab
of 501 km. 10 1,000 km. I have also
decided to reduce the increase from
20 per cent to 15 per cent in the
case of First Class, Second Class A.C.
Sleepers and A.C. Chair-Car. T am
consclous of the difficulties faced by
the middle class households and have
decided to exempt LPG from any
freight increase or step-up of classi~
fications. The loss of revenue would
be about Rs, 60 crores and I will try
to absorb. the same by effecting eco.
nomies,

Railways are the mainstay of the
economy. High level of investment
is needed so that rail infrastructure
is modernised and strengthened to
subserve the economy. It is essential
for the railways to maintain finan-
cial viability and work on commer-
cial lines to render satisfactory ser-
vices. 1 am directing the Ministry
to chalk out action plan for 1992.93
and also for the entire Plan period
to ensure that the corporate objec-
tives are kept in view to meet the

challenges of the future. Thank yeu.

st wet Tom fag (REe) :
azy,. .. . (suqawA) '

SHRE DINESHBHAI TRIVEDI
(Gujarat): There is an emergency
sort of a situation| (Interruptions) I
would ‘just take half a minute.
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Some Members have got objection.
One of the Members wants to raise
something. - So, I must give him an
opportunity to raise his objection,
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SHRI SATYA PRAKASH MALA.
VIYA: Madam, I also want to speak.

THE DEPUTY CHAIRMAN. It is
about Appropriation. Let him raise
the objection.
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS.
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): Last time when we met in
the Business Advisory Committee,
this matter was raised. Since the
Railway Budget is being discussed,
this is only a nominal thing. The
Budget along with it can go. So, in
the light of that the Chairman has
also permitted to move it soon after
the Budget. That is why the Minister
is also ready to present it along with
the Budget after his reply to the
Budget discussions, Many of the
leaders whom I met have said that
there is nothing special. They may
ask questions, Naturally, any ques-
tions can be asked.

SHRI PRAMOD MAHAJAN: I am
. questioning the procedure.

SHRI M. M. JACOB: TIn the pro-
cedure there is no error. When the
Chairman has permitted, there is 1o
procedural error, (Interruptions).

SHRI DIPEN GHOSH: I had made
it very clear. (Intem'ption.s), We
had deetded that the discussions on
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the Raliway Budget and the Appro-
priation Bill would be taken up to-
gether. Our idea was that the Ap-
propriation Bill would be made avail-
able before ‘that. Otherwise, how
could we discuss the Appropriation
Bill before it -was referred to the
Rajya Sabha by the Lok Sabha?

SHRI VIREN J. SHAH (Maharash-
tra): Where is the Bill? How can
we discuss something waich is not in
our hands? 3

SHRI DIPEN GHOSH. It was pas-
sed yesterday evening and it has been
reported to the Rajya Sabba today
at quarfer past 12, Already he has
started replying to the discussion on
the Railway Budget. So, segregate
the Appropriation Bill and fix up a
fresh time for it, If some Members
are desirous of speaking on it, they
can speak and then it can be passed.

THE DEPUTY CHAIRMAN: When.
the matter came before the Busi-
ness Advisory Committee, the deci-
sion was taken (Interruptions)..
just a minute. I can apprise the
House. At that particular
point of time, it was not known or it
could not have been known in ad-
vance when the Railway Appropria-
tion Bill would be reported in the
House ag the decision was taken ear-
lier. According to the decision, it
wag to be so even if the Bill is re-
ported today. And there is a provi-
sion in the rules that if the Chair-
man, whosoever ig. presiding, consi-
ders it proper, he can waive the rule
and allow. )

SHRI PRAMOD MAHAJAN: - Ma-
dam, at 12.10 the Bill is placed here;
then it goes to the Chairman; then
the agenda is prepared; it is typed,
cyclostyled and distributed within 20
minuteg. It is just surprising.

SHRI CHATURANAN MISHRA:
And the Bill is not there.

SHR] PRAMOD MAHAJAN: You
are changing the agenda. ‘That is the

hLasic problem. .
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SER1 JAGESH DESA] (Maharash-
tra): The Chairman hag allowed it.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, I think this prob-
iem has two aspects. One is techni-
cal unc the other is practical. We
are [repared to cooperate with the
Gevernment, But there is unassaila-
sle force in the point of order raised
by Mr. Pramod Mahajan. We can
have the reply by the Minister and
we can pass the Bill on Monday, if
necegsary, Wwithout any Jiscussion
whatsoever. But these two  things,
I think, technically, should he sepa-
rated and when we are offering to get
it passed without discussion on Mon-
day, why should anybody object to
it? I think there is unassailable force
in it and there is no way you can
meet the objection raised by Mr.
Pramod Mahajan,

THE DEPUTY CHAIRMAN: If the
Housp so agrees, T have no objection.

SHRIMATI RENUKA CHOWDHU-
RY (aAndhra Pradegh):...It ig a mat-
tcr of not violating the sensibility of
cther Members.

THE DEPUTY CHAIRMAN: I
agree with you. There is no need lo
argue that matter which is being ar-
gued. I explained it. I think you did
not hear. When the Chairman agre-
cd, when the Members of the Buainess
Adsisory Cemmittee agreed, they
could not anticipate when it would be
reperted to the House, So, whatever
téchnica] difficulty has arisen is be-
cause ¢f the late reporting from the
Lok Sabha. Now, if Members, at
lhis point of time, do not want o

discusg it, okay, we will have it on

Monday, if the House so agrees,
SHRI M. M. JACOB: I have no ob-

jection. Wa cowy take it up on Moen- -
day. .

.THE DFEPUTY CHAIRMAN: The
Government has no objection.

SHR! YASHWANT SINHA: Ma-

dam. I have a clarification to seek.
(Interruptions)
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THE DEPUTY CHAIRMAN: Now
we will net take up that.
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SHRI JAGESH DESAL: Without
diseusicng p Monday, )

THE DEPUTY CHAIRMAN: If the
House s0 agiees. op Monday w1thom
Jdiscussivis, we w.ll have it, :

SHRI YASHWANT SINHA:
darmn, 1 have &t
(Interruptions),

Ma-
clarification to seek.

THE DEPUTY CHAIRMAN: One by
one. [ will ¢ca’l.

SHRI H.
(Karnataka) :
fication.

HANUMANTHAPPA
Madam, I have g.clari-

THE DEPUTY CHAIRMAN: Don't
call it clarification. Otherwise, it
will become very difficult. You can
say you have a question,

SHRI M. M. JACOB: The ques-
tion to be asked is whether it is .
today or on Monday.

THE DEPUTY CHAIRMAN: It is
on what? Is it on the reply or on
the Appropriation?

SHRI H. HANUMANTHAPPA:
On his reply.

THE DEPUTY CHAIRMAN: Okay.

SHRI H. HANUMANTHAPPA:
Madam, yesterday also—I made some
points but somehow, the Minister
did not reply. In the discussion, it
has been made emphatically clear
that there is a discrimination in the
allocation of funds to the South or
the North or to the States from
where the Ministers have come. Just
toc make the record straight, I  de-
mand from the Minister to place the
figures on the Table of the House
and endorse one copy of the same to
me about the allocations spent in
gauge conversion, track renewal,
electrification etc. Madam, the Rail-
ways function in Zones and each
zone covers iwo or three States.
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Rajya Sabha functions State-wise.
We are representatives of the Staleg.
We are answerable to the people of
the States. I request the hon. Minis-
ter to place the figures of expendi-
ture from all these Plans—from 1st
Plan to the 7th Plan—and the funds
allotted by the Railways State-wise
for various developmental projects
on the Table of the House so that
we have the exact position before
us and We are able to tell the people
of our Stateg how the Railways are
spending the funds,

SHRI YASHWANT SINHA.:
Thank you, Madam Deputy Chair-
man_ I am sorry, I thought, the Min-
ister would cover the question of
RPF in his reply because this point
had been raised by a number of
Members here. But he hag chosen to
ignore it. So I am raising it and
1 want his reaction. Madam Deputy
Chairman, the point is, the Railway
Protection Force is a force of the
Railways. It had a recognised asso-

ciation. Then from this association,
the recognition was taken away
under an amendment which was

adopted by Parliament in 1985, There
is an enabling clause in that amend-
ment that the Railway authorities
can recognise 8n association, It is
only thap this power was taken away
by the Railway Ministry, Now since
1985, all gections of this House and
al] political parties have been de-
manding that the recognition to- the
association should be restored. But
unfortunately, this has not happened
so far. If T could just remind Mr.
Jaffer Sharief, who is the Railway
Minister, that it wag in February
1991, last year that the then Railway
Minister, in response to a threat of
an indefinite fast which was given
Ly a Member of his party, who
happeng to be a Minister of the
Council of Ministers today, wrote a
letter to this gentleman, Mr. Ranga-
rajan Kumaramangalam, stat-
ing that “it has been decided ad
grant recognition to the assomahqn
subject to the prescribed formali-
ties” This wag on February 27 and
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unfortunately, after that, because
this particular Government resign-
ed, these formalities could not be
completed and the association
could not get recognition, After that,
1 just again refresh the memory of
the Railway Minister, it was in
August that multi-party feam, if T
put it that way, including me; sat
on a dharna oulside the house of the
Railway Minister. We were ar-
rested. That matter was also r aised
in the House and if the Min-
ister will recall he wrote a very
sweet letter to me and he said that
he would have been much happier
if we had digcussed across the table
on 2 cup of tea. We accepied this
suggestion. (Interruptions). I have
not received that cup of tea yet. I
am very sorry to say that I have been
trying to see the Railway Minister
ever since August 1991 on this issue,
and unformately, he has not been
able to give me time and I even
wrote tg him, I have the correspon-
dence here, Madam Deputy Chair-
man, When I wrote to the Minister
asking him for time, he said—I have
been g Minister myself and 1 know
how 'busy the ' Ministers are and
how difficult it is for them to find
time—that he wil try and find time
after the last Monsoon Session last
year. I am still waiting for his invi-
tation and for his cup of tea which
has not been offered to me so  far.
But the point I am making is that
irrespective of whether he agrees
to talk to me or not—that is  his
outlook because after all, there are
some courtesies to be main-
tained gome decorum to be maintai-
ned on the question of recogni-
tion or restoration of the recog-
nition to the RPF association, a deci-

sion has already been
1.00 P.M. taken by the Government

in February 1991. And
I will be very grateful if the Minis-
ter could just get up and give a
favourable response like his prede-
cessor, Shri Janeghwar Mishra, had
done. And thig is a demand which
has received the support of all poli-
tical parties—I have decuments
which prove it— and his party’s
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Members of Parliathent have also
supported this demand. So will he
kindly concede this demanq which
comes from all political parties’ and
say here and now that he will agree
to grant recognition fo the RPF Asg-
ociation?

THE DEPUTY CHAIRMAN: Now
the tea can be made into a lunch...

AN HON. MEMBER: I can miss
the tea but....

THE DEPUTY CHAIRMAN: Shri
Ram Naresp Yadav...

SHRI V. NARAYANASAMY (Pon—
dicherry) : Madam, I want 'to speak. ..

THE DEPUTY .CHAIRMAN: = Let
him ask. ... (interruptions)... One
minule. ... (interruption)... I have
written... (interruptions)... I can’t

start another discussion. I am sorry.
... (Interruption) ... There ig only
one question. I will not permit...
(Interruptions) ...1 have only half-
an-hour. .. (Interruptions) . .,

SHRI DIPEN GHOSH: Madam, it
is the case of granting recognition. ..

THE DEPUTY CHAIRMAN: Now
Jden’t  interrupt. Listen, Mr. Dipen
Ghosh, don’t make a habit of just
gelting up like this, I have not id-
entified you. You are a senior Mem-
ber. When your time comes, I will
identify you and then you can ask.
Shri Ram Naresh Yadav.

& T 7w qrax ¢ (IO 93W) :

wgvan, §. ..
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THE DEPUTY CHAIRMAM: 1 will
identify you... (Interruptions)

SHRI V. NARAYANASAMY: Ma-
dam, half 3 minute.

THE DEPUTY CHAIRMAN: 1

cannot permit you... (Interrup-
tiorn) ...Too much now. It is not
possible. . . (Intrruption) . .. Not

possible. Not possible. There is no
time... (Interruplions) .. Iwill write
everybody's name and at 1.30 I will
adjourn the House. I want to give at
least ten minutes to the Minister to
answer... (Interruptions) . Shan-
kar Dayal Singhji... (Intermuptions),

SHRI V. NARAYANASAMY: Ma-
dam, about Rajdhani Express to
Madras the Minister said, it will be
introduced. I want to know when
it will be introduced...

THE DEPUTY CHAIRMAN: I have
pot permitted you. So, please don't
speak. .. (Interruption) ...Please  git
down. .. (Interruption) .. . No. Please
sit down. .. (Interruption)...I  said,
no...(Interruption)...I am not giv-
ing you the permission... (Inlerrup-
Shankar Dayalji ... (Inter-
Tuption) ...

s

SHRI V. NARAYANASAMY: Ma-
dam, 1 seek your permission.

THE DEPUTY CHAIRMAN: ] am
not giving you the permission. Why
do you seek it?...(Interruptions)...
Shankar Dayalji. .. (Interruptions) ...
There are people who have not spo-
ken on the Railway Budget. If they
have some queries, let them ask...
‘(Interruption) .. .Never mind...(In-
terruption) .. .Please sit down.
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"THE DEPUTY CHAIRMAN Shri
Sangh Priya Gautam..
SHRL JAGESH DESAL:  Madam,

I want to ask...

!
THE DEPUTY CHAIRMAN: 1
will allew. you.

'SHRI V. NARAYANASAMY. Ma-
dam, I' want half a minute... (Inter~
ruption) . ..

THE DEPUTY CHAIRMAN: Only
question. @nly duestion.
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SHRI DINESHBHAI TRIVEDI:
Madam, after the presentation of the
Railway Budget I had an opportunity
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to talk to the hon. Minister and to
remind him that there exists a region
of Kutch which is very much a part
of India and which is a border town.
It is a very serious issue. Even when
the people of Kutch, for decades to-
gether, have been requesting—not
even demanding but requesting for
so many years—that a small stretch
between Gandhidham and Bhuj be
converted from metre-gauge to broad-
gauge, the Minister unfortunately has
totally ignored that region as if Kutch
does not at all exist, [ have been
asking for it and the reply always
given was that “we have no resour.
ces”, Madam, people of Kutch are
ready even fo contribute. I just don’t
understand why you don’t want even
to consider that when people are
ready to give the money. Would you
&Indly give an assurance that, before
you finalise your recommendations,
you will definitely include this parti-
cular stretch and it would form a
part of your proposal? Let me tell

youL. ..

THE DEPUTY CHAIRMAN: Mr
Abrar Ahmed.

SHRI DINESHBHAI TRIVEDI: ...
that emotions are running very high.
(Interruptions) .. ..

THE DEPUTY CHAIRMAN: Those
who have not spoken on the Railway
Budget, first let me give them a
chance. Mr Abrar Ahmed. (Infer-
Tuptions) .. .

SHRI V. NARAYANASAMY: No,
no, Madam. (Interruptions)...

TRIVEDI:
seriously and
do this.

SHRI DINESHBHAI
Kindly take it very
when you reply, please
(Interruptions) . ..

THE DEPUTY CHAIRMAN: Mr.
Abrar Ahmed, please (Interrup.-
tions)... I am not allowing you
(Interruptions) ...

SHRI DINESHBHAI TRIVEDI: Be-
fore the people start agitation please
kindly listen to it. (Interruptions)...
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THE DEPUTY CHAIRMAN Mr.
Trivedi, please take your seat.

Tro WATIT wgwT (TSI )
hwr:ﬁa’?%rma‘rw"r q

RiEGI )

o § g fm §F oA
4 TR WRAT g1 W 5% ward
mam%a'a%ﬁﬂﬁ Fr g

ﬁl .w.m,,,
A
2y A
j.

Ta

Al
I
-
oL d

e

%igaiiﬂig
o Agdd

AW g,g"g-}p g’

(Interruptions) . ..

THE DEPUTY CHAIRMAN: Mr
Baby. (Interruptions)... After your
contribution if the reply could not
come, then one minute will also not
bring any reply,
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SHRI M. A. BABY (Kerala):
Madam, with your permission I would
like to ask about the modus operandi
of the provision giving railway faci-
lities to ex-MPs. My question is that
in the statement it has been men-
tioned that all eligible ex-MPs. would
be given this facility. What is the
qualification? It would not be fair to
state that omly those Members who
have been Members for such and such
period would be provided with this
facility So, all ex-MPs. should be
given this facility. What is the pro-
posal?

The second point is regarding pro-
vision . for companions who accom-
pany the ex-MPs_ There is confusion
regarding that. I would like to make
a suggestion. Now, If there is no pro-
vision for companions of ex-MPs., my
submission is that at least in respect
of those whe have passed 50 years or
55 years there should be a provision
giving such facilities to the compan.
ion also. In the same way the physi-
cally disabled should alsg be provided
with this facility to take a companion
along with them. They should also
be considered. (Interruptions) .
Ladies should have and thg babies
also should have,

SHRI V. NARAYANASAMY:
Babies should not be given. (Inter-
ruptions) .

THE DEPUTY CHAI'RMAN; I am

accomodating a lady. Kumari
Sayeedy' Khatun. ..
SHRI JAGDISH PRASAD

MATHUR (Uttar Pradesh): Let the
Minister define... (Interruptions).

THE DEPUTY CHAIRMAN: Let
us give him a chance to define...
(Interruptions). Mathurji, yet alady
be accommodated. Kumar Sayeeda
Khatun.

AT GEAT @A (Mg SRA)
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THE DEPUTY CHAIRMAN: Shri
Hiphei. (Interruptions). T have said
it very clearly, (Interruptions) .
Kumari Sayeeda Khatun, please sit
down, Pandeyii spoke for 51 minutes.
You spoke for 43 minutes. If a reply
did not come after 53 minutes of con-
tribution, your one minuts interven-
tion is not going to get a reply. So,
please sit down.

SHRI HIPHEI (Mizoram): Madam,
I have only one point. I very much
envy the hon. speakers who pleaded
for improvement of their rail links,
improvement of their stations for
their respective States. (Interrup-
tions).

THE DEPUTY CHAIRMAN: Mr.
Vincent, don’t disturb. I can see you.
I have my eyes quite visible. I can
see with my spectacles. Once you
raise your hands, I ‘can see that,
Don’t interrupt.

SHRI M. VINCENT (Tamil Nadu):
Madam, only one minute.

THE DEPUTY CHATRMAN: I will
allow but not now. If you interrupt
like this, T will not allow, Please
don't behave like this. :
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SHRI HIPHEI: Madam, the people
of my State, Mizoram have never seen
a train. They have never heard the
sound of a train, And they don’t
kow how it looks like and what it is
made of. 1 would like to 1ask the
Minister whether rail line to Bairabi
in Mizoram is ready for use.

THE DEPUTY CHAIRMAN: He
is justified in raising this complaint.
I fully support him.

SHRI HIPHEI: They may say that
it is a hilly area, so it is very diffi-
culy to make railway line there, If
you see Himachal Pradesh, we can
have a small train like that. Why is
the whole of north-east Ind*a sn neg-
lected? You look at the political
map of India. It is connected by a
very small piece of land. It can be
cut of off. I would like to request
this House that morg sympathy, more
patience, more consideration and more
special consideration needs to be
given to the whole of north-epst so
that they also can enjoy the facilities
which are enjoyed in other parts of
the country. So, I would like to re-
quest the hon. Minister to sce that
Mizoram is also linked, <connected
with the rail link.

SHRI S. K. T RAMACHANDRAN
(Tami]l] Nadu): I am very grateful
to Mr. Jaffer Sharief for including
Madras-Dindigul line for conversion
into broad-gauge line. At the same
time I charge him for misappropriat-
ing the right of Madras city. Madam,
Madras city is the major metropolitan
city ranked among Delhi, Calcutta and
Bombay. Madam, why is Rajadhani
Express not being extended to Mad-
ras? ... (Interruptions)... It should
naturally go to Madras because Mad-
ras is a metropolitan city... (Inter-
ruptions) ... It should go to Madras
from Delhi. .. (Interruptions) ... What
right has he got to divert iy to Banga-
lore? ... (Interruptions) ...

SHRI M. VINCENT: Madam, why
is he not connecting Madras and con-
nectig only Bangalore?... (Interrup-
tions) ... Why is he doing it?....{In-
terruptions) ...
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SHRI V. NARAYANASAMY: The
Minister should reply... (Interrup-

tions) ... He is neglecting Tamil
Nadu.. . (Interruptions).. .
SHRI H. HANUMANTHAPPA:

Madam, for 40 years... (Interrup-
tions) ... :

SHRI M VINCENT: Why is the
Minister not connecting Madras...
(Interruptions).

SHRI V. NARAYANASAMY: The
Minister should reply ... (Interrup-
tions) ...

THE DEPUTY CHATRMAN: Please,
do not get agitated. Mr. Vincent,
please, sit down... (Interruptions)...
Yes, Mr, Jagesh Desai.. . (Interrup-
tions) ... '

SHRI V. NARAYANASAMY:
Madam, the Minister should reply...
(Interruptions) . ..

SHRI H. HANUMANTHAPPA
{Karnataka): Madam, for the last 40
years we have been forci to go via
Madras... (Interruptions)... Now,
why can't they go via Bangalore?...
(Interruptions).

THE DEPUTY CHAIRMAN: It is
over now. Please, sit down...{In-
terruption) ... Mr_Desai... (Interrup-
tions) .. I think Andhra, Karnataka,
Bombay, Calcutta are all part of
India and I am sure the Minister 1s
also aware of it. He represents the
Union of India and not any particular
State. So, please, do not level any
charges like  this. (Interruptions).. .
Do not get agitated... (Intérrup-
tions) ... .

SHRI V. NARAYANASAMY:
Madam, why is he neglecting Tamil
Nadu?... (Interruptions)...

THE DEPUTY CHAIRMAN: No,
no. That is over. Please sit dowm...
(Interruptions) .. .1 am not permitting
you. If you do not listen to me I will
not allow you next time...(Interrup-
tions) ...So, please abide by the rul-
ing of the Chair...(Intewupti_ons),..
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[The Deputy Chairman]

Plesse, . sit down.. . (Interruptions) .. .
S_Zes, Mr. Jagesh Desal... (Interrup.
tions)... T am not permitting you.. .
(Interruptions) ... Please take your
seal... (Interruptions) . ..

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam, there is
no war between Madrag and Bangalore
... (Interruptions) . ..

SHRI JAGESH DESAI: Madam..
(Interruptions) ... If you persuade
the Rallway Minister with logical
argument he always pays attention.
Madam, I met him in conneetion with
the increase in the fares of seasonal
tickets of suburban trains. He lis-
tened tg me carefully and then cal-
led the officers and had threadbare
discussions with them. Although I
am not fully satisfied, I can say so
muech that lpgical argument has an
impact on the Minister and 1 have

seen it myself. Now, about what Mr.

Baby had raised today regarding
issuing passes to ex-MP5, T think he
has done it half-heartedly

THE DEPUTY CHAIRMAN: That
is because he pot re-elected. That
is why, he is safe.

SHRI JAGESH DESAI: He was
very modest—I believe # was because
he was afraid it would ptherwise look
as if he is doing it for himself. Any.
way, we have been giving passes to
freedom fighters—ane pass for the
freedom fighter and one for his com-
panion. I feel something should also
be done for the ex-MPs. After all
how many ex-MPs are there. When
we can give passes {o 20,000 to 30,000
freedom fighters we can also provide
such facility to the ex-MPs. This
should also be considered. I would
like to persuade him with logic. It
is my prayer and I am sure the
Minister would announce in this ses-
sion itself that ex-MPs will also be
given passes..

SHRI P. UPENDRA (Andhra Pra-
desh): Madam, I would like te differ
with my friend Mr. Hahumanthappa
when he asked the Minjster to make
State-wim allocations. This is not
correct. . (Interruptions). ..

[ RAJYA SABHA ]

(Railways) 1992-93 352
Discussion concld.

SHRI H. HANUMANTHAPPA .
Yesterday, you were not here .. (In.
terruptions) . ..

THE DEPUTY CHAIRMAN: Please,
do not disturb. Mr, Hanumanthappa,

I think you are not yet the Minister. ..
(Interruptions).. .

SHRI H. HANUMANTHAFPPA
Madam, he took my name...(Inter-
ruptions) ...

SHRI P, UPENDRA: Railways
undertake projects according to tra-
ffic requirements and also to open up
new and backward areas. That is
the main criteria which they have. It
is not fair to ask the Minister to
make State-wise allocations and also
it is not fair to accuse the Minister of
partiality. Some charges were level-
led earlier also against the Ministers,
who hailed from West Bengal, Maha-
rashtra, Bihar and Uttar Pradesh. It
is not fair because all thesa things
cannot be done in a day. 1 would
only request the Minister to finalise
the Eighth Plan projects and announce
them in advance so that the people of
other areas can be assured that
other projects would be tlaken up
during the Eighth Five Year Plan.

THE DEPUTY CHAIRMAN: Mr.
Kiruttinan. . . (Interruptions) Let him
finish. 'They have not spoken even
once.. . (Interruptions) But somebody
has spoken from your party. I will
allow. Don't argue and waste the
time. When I say, I will allow, have
patience. Do you want him to answer
or you only want to ask questions?
Let him finish. Bvery time you peo-
ple argue Tt is very irrifating.

SHRI PASUMPON THA. XIRUT-
TINAN (Tamil Nadu): WMadam De-
puty Chairman, there are two impor.
tant issues which are agitating the
minds of the people of Tamil Nadu.
One is Madurai-Maniachi line and
another is MRTS, Madras. The Min-
ister has not mentioned anything about
that and the laying of parallel lines
between Madurai and -Maniachi, I
want te know whether any final deci.
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sion has been taken. Then, Virudhu-
nagar and Quilon are connected with
MG line. If we don't have a parallel
MG line between Virudhunagar and
Madurai, people who are coming from
Quilon will be gtranded at Virudhu-
nagar, Another thing which Mr.
Ramchandran mentioned. ..

TYI: DEPUTY CHALIMAN: About
what Le has mentioned, don’t repeat.
What you want to say, he hag said
it. It iz fine. You support him I
will have to call some other people.

SHRI PASUMPON THA, KIRUT-
TINAN: I want to make only ane
more point. Our hon. Minister has
metiicned about the laying of a BG
line between Dindigul and Tiruchy.
But nothing has been mentioned in
the eoxplanatory memorandum about
whether he is going to allot more
money, whether he is going tp con-
vert this MG line between Madurai
and Tiruchy..

THE DEPUTY CHAIRMAN: This
is enough. A THF FTET g ANC
aft agy &

SHRI PASUMPON THA. KIRUT.
TINAN: Nothing has been mentioned
about the MRTS, Madras. No money
has begn allotted. He has completely
neglected Madras city.

of) fafaeg fag (fagrT) : dew,
iaﬁ’@aﬂa‘aa%r MErfea
& ifedl ¥ dew w2 daw W
T § | w7 § Fwefer &9
g9 F1 g frar T @ a9 & 9|l
9 g aer fear oy @ fF S
g9T dew FAw g ) fe shear
F gac wav a8 fedmy H @mm §
TgT 9T WEEfET 9T dRE T Sw

N

9 10 EOTT FW FY Oenme feEm
T 91+ fredt §@ER T® I
FT 94 § & 787 9 9w Awifea
frew aAm ST ) AfET T aR g
9T & 5 4% § ST Sremfg
T gemn W1 @rE | § He wEEd
¥ fode s fF 10 AT A
NAFT T T agg F arag ¥
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T feenfow @, dff Tga &9
dv FAT W @ mEn W3 Sw
T gEE! f6T § grenfaa fear o
X S FwEfeT fF HY @rgar
T A |

SHRI SUKOMAL SEN (West Ben-
gal): Madam, the point is, on 10th
of September, 1991, the hon Railway
Minister assured the Lok Sabha when
the rzilwaymen were sit'ing on =a
dharna in front of the Railway
Bhawan—about the reinstatement of
the railwaymen numbering 800. Our
Minister assured that he had sent his
recommendations for the reinstate-
ment to the Cabinet, H= told this
six months back in the Lok Sabha.
Now six months have elapsed. Till
now they have not done anything. I
would like to know from the Minis-
ter as to what they are doing about
the reinstatement of about 800 rail-
waymen who were displaced earlier.
The Railway Ministry has not said
anything about it, Madam, not only
the cases are pendmg before the Tri-
bunal, but the Government has acted
in such a manpner that the victims
did not get any relief also.
I would request the Minister to tell
the House what he is going to do ab-
out the reinstatement of those emp-
loyees.

st qurA= Ay (fagr): dew,
F W a4t ST ¥ o0y FET AR
g—ad fas @ @Rz & A ¥

oF At ag & fF oW dIWwm ¥
qifafsa A% M TR X 9
q2qT ST WT & | g @ mEE 25—
3omaﬁm%ﬁ§| o
€4

wiw ¥ gmm & f P
2 #T A §F 15 gfrww ¥ sy
¥ 99 I 9 wd, qifF ¥9 4 w7
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85 gfawa @M &) fedz sEm §,
A oy fae 1 o @nE dl

T4
=K
5
3

P9 5 %G
a-
e

3
3
g
A

?
Wt g aTT weA ww ¢ fH fRo
@l, I7 = ST % 9T 9T SATE
FT A3 T & HIT A HAMA AT
dar fer & aY &9 FoFw Ar  favg
qAT Y W & A #, ag oe
g8

TR Rl ¥ §ry, AT [y
g F ag =@ a9v ww W@ )

Fqawmfa - & S T A9
&W fame & s9@ & @%3 € ar 2
i, agy ar f‘iree’rT fag £ifsig

S wIeEr Sgiay (99eT) :oaA

fame 1. . . (s29em)
JEATRFE AT S TN T
@ qfer | .. (=FaE)

ol o W wEAw . ARed
featdt & W™ #v ags qw fmio
F1 a@ agy fet 7 =9 ©rog
.. (=)

simd ¥rr 2w (IHET) ¢ dew
ag Wt AT F1 owwEw dfag

. . (smum)
1 T I &
au wem ¥, zEfaw afsw oy
(marrer=) '
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=} TT THW [T Ffaa
aree fosy & sgwr  SgErEA e
a7 1 fedt § ¥ s 9w qeT
frato #1 am@ 1974#%'{@% |
deFe(a 399 ®Al A TEET IgEIEd
far ar

gaw, a% W oA W'
mq%gvsﬁ‘m g1 fRu w9
auET Ay grawg fear @ fF
3F A H TR BEGT TF FH
w1 faare T @ & | FEI meAl
3T T W I A AW |

|, & q1T S8 R 1984
99 7 8 U gaT ¥, FauE}
T @2 W g f& e -
S99 MEY T SR F UST ST
famslt wvaR § sAweER faw 7 fqug
frar g1 s 58wt oA oA e
Nt e fave & faw 9 @9y =W
#w faqe & fau w9 @99 ag WE
T 9Y 1 dAfFA g 539 0F N
ghT, 99 ATEN A ARER ﬁmT
T= *¢ faar mar ,

1 aT Fem w® g fFogEw
wlw @ 'w ¥ fa@r, sEw o
T afm 1 gy mEE SEEER
F gy 7 sfw !

e osifaw wetw @ g fw
TATRITE -aTAWET UF BT AT8A
123 AT FT § AIT SUHT I
AT AEET FT SWT 74T AT | IER
aedsg A ferfag | (Faw A 9EY)

#t fos que faw (39T wEW):
& % ueht ot T wpder A 4 fF
¥ gurt Ffce amt =Y wF Sw
A A1 o7 oy qEE o o,
?g}%aﬁa#%rﬁr Emﬁ%gﬁ%r
Tl TS sAEETE W WA
i T TARER ¥ gsw T €
Fgr qfFdr SwY wRw F AN s
g ag faefama & ) @ de
TARTAT g%, AW Tg% #T
gfear §Y w1 oSW-wW 2 OHIT 7
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feget w1 aad g7y o 2, Sl
g, faed §arw & @1 F%
AR £ ¥ oFfaT 2 3

ql 77 St wadw fear @1 @
o ST fF user wwiw Sy
AT &, 3% = faar o, ¥ &=
7 fear am, & agwm R Y o=
AT qZ AT F | HWAE

Smdr 1 g : ey, S
F AT FB oA AT 1L
(ewagm)

A wrar wgAr o gw SR S
T3 JT gfag 1 I F AR F
% A . (Fvwuw)

THE DEPUTY CHAIRMAN: Now it
is 1.30 and there is no time for the
Minister to reply. I suggest, Mr. Min-
ister, you can send letters to the in-
dividual Members who have made
their contribution.. (Interruption)
Mrs. Mira Das, please don’t interrupt.
Please take your seat, Mr. Minister,
when we have the Railway Approp-
riation Bill on Monday, if you want,
you may include all these points
which have been raised now, in your
reply at that time. Now the discussion
is concluded. The House is adjourned
for lunch now for one hour.

The House then adjourned for
lunch at thirty minutes past one of
the clock.

The House Teassembled after lunch
at thirty-four minutes past two of
the clock. The Vice-Chairman (Shri
Shankar Dayal Singh in the Chair.

SPECIAL MENTIONS

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): We
shall now take up Specia] Mentigns.
Shri Ram Awadhesh Singh. Not here.
Shri Suresh Kalmadi. Not here. Shri
Jagmohan. Not present. Yes, Mr.
Dave,

[ 18 MAR. 1992 ]
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Power shortage in Gujarat

Ny e ek ()
IUHATETS  WEYEH, H WOA e
O F AT ¥ S ST W OqmER
TSI T AT AT a g § Iy
FX ANF 99 9N 7 &N
gi=AT At g |

Allocation of natural gas in suffie-
lent quantities is very essential for
the development of the Gujarat State.
The State Government has been pres-
sing for allocation of gas for various
projects of power generation. An All-
Party Delegation led by the Gujarat
Chief Minister presented a Memoran-
dum to the Union Minister for Petro-
leum and Natura] Gas on the 8th
July, 1991. In this Memorandum we
have made out a case for allocation
of off-shore gas to Gujarat. Gas lik-
ely to bc available from Tapti gas
field would be limited, say 3 to 4
million cubic metres per day. There-
fore, to give adequatc supply to the
large number of industrial and other
users in Saurashtra and other reg-
ions, the State Government has pro-
posed to the Government of India
that the surplus gas of Bombay High
gas field which is being burnt at
present should be brought to Pipavav.
We have assured the Government of
India that full use of gas will be
made in keeping with the priorities
of the Government of India.

Bombay High and South  Bassein
oil/gas fields are amongst the most
potential and productive fields disco-
vered by the ONGC. Bombay High
and its satellites Hire and Ratna
fields produce oil as well as associa-
ted gas. Presently out of about 30
MMCMD of gas produced, 145
MMCMD is being flared for want of
transportation facility as well as lack
of users.

Pipavav has already been identified
as shore termina) for gas and can be
eagily taken up for development.

Tapti being a free gas field, its

development can be' taken in



